FORM G
INVITATION FOR EXPRESSION OF

INTEREST FOR

YATIN STEELS INDIA PRIVATE LIMITED OPERATING IN STEEL AT 1ST

FLOOR, 50A IRON MARKET, BARODA STREET
CARNAC BUNDER, MASJID BUNDER (E)

» NEAR- HANUMAN MANDIR,

MUMBALI - 400009 IN

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)

Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/ CIN/ LLP
No.

Yatin Steels India Private Limited
CIN: U27100MH2004PTC145365

Address of the registered office

I'st Floor, 50A Iron Market, Baroda Street,
Masjid Bunder (E) Mumbai Mh- 400009 In

URL of website

No Website

. | Details of place where majority of fixed assets are located

Office premises located at 66B, Joshi
Chambers (Basement + Ground +
Mezzanine Floor), Ahmedabad Street,
Mumbai- 400009

5. |Installed capacity of main products/ services N.A. Since no manufacturing unit in the
company and no business operations.
6. |Quantity and value of main products/ services sold in last N.A.

financial year

. | Number of employees/ workmen

NIL

Further details including last available financial statements
(with schedules) of two years, lists of creditors, relevant dates
for subsequent events of the process are available at:

Email to:
cirp.yatinsteel@gmail.com

Eligibility for resolution applicants under section 25(2)(h) of

Email to:

the Code is available at: cirp.yatinsteel@gmail.com
10.| Last date for receipt of expression of interest 13/07/2023
I'l.| Date of issue of provisional list of prospective resolution [14/07/2023

applicants
12.| Last date for submission of objections to provisional list 19/07/2023

13.

Process email id to submit EO]

cirp.vatinsteel@gmail.com and physically]
submit to Sun Resolution Professionals
Private Limited at 9B Vardan Tower, Near
Vimal House,Lakhudi Circle,Ahmedabad
~380014 RA DN\

Date: 28" June, 2023
Place: Ahmedabad

CA Ramchandra Dallaram Choudhary |
Resolution Professional

Reg No- IBBI/IPA-001/IP-P00157/2017-2018/10326
Validity of AFA till 15.11.2023
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UPDATE (CR)

Shri Naresh Lalwani, GM CR conducted inspection of LTT to Igatpuri section

Shri Naresh Lalwani, General Manager, Central Railway conducted inspection of LTT to Igatpuri section on

17.06.2023. He inspected various installations of signalling, safety train operation, track safety parameters
and Over Head Equipment (OHE). Shri Lalwani also reviewed the construction and land acquisition work of

3rd line from Kalyan to Kasara. On reaching Igatpuri, Shri
Lalwani inspected the office of Station Manager, Points Man
for safety train inspections and counselled the staff regarding
safety. Further he inspected Accident Relief Train (ART) at
Igatpuri and interacted with staff working on ART regarding
preparedness during accident and guided the staff how to
work with safety. Further on return journey, General Manager
inspected Kasara station, where he visited station master
office and inspected the working system of the Route Relay
Interlocking cabin for signalling system.

UPDATE (DIP)

Goa Government committed to tourism expansion - Rohan Khanwte , Tourism Minister, Goa
Goa Tourism Minister Rohan Ashok Khanwate today informed that the state government is trying to give a

UPDATE (CR)

CR Observes International Day of Yoga 2023 with
Enthusiasm and Participation

Central Railway, a leading railway zone in India,
celebrated the International Day of Yoga 2023 on June
21, 2023 with great zeal and fervour. The event took
place at the prestigious Chhatrapati Shivaji Maharaj
Terminus Auditorium in Mumbai, where General
Manager, Central Railway, Shri Naresh Lalwani, and
President/CRWWO, Shrimati Shobhna Lalwani, along
with Principal Heads of Departments of Central Railway, participated in a rejuvenating Yoga session. The
event was streamed live on Central Railway's official online channel, allowing employees and the public to
join in from the comfort of their homes. Speaking at the event, Shri Naresh Lalwani emphasized the
transformative power of yoga, which encompasses physical and mental well-being, healthy emotions, and
ultimately, spiritual upliftment. Similar yoga programs as per the 'Common Yoga Protocol’ were also
organized across Gentral Railway's divisions, including Pune, Nagpur, Bhusaval, and Solapur.

L

UPDATE (JNPA)

CORPORATE BRIEFS

Seafarers Club inaugurated at JNPA on International Seafarers Day

Shri Shripad Naik, Honourable Union Minister of State for Ports, Shipping and Waterways & Tourism
inaugurated the Seafarers Club at Jawaharlal Nehru Port Authority (JNPA), on Sunday on the
occasion of the International Seafarers Day. The International day for the Seafarers is observed on
June 25 with an aim to acknowledge and appreciate the exceptional contribution made by seafarers
worldwide to international maritime trade, the global economy, and society as a whole. The
state-of-the-art club, located within JNPA premises, provides a welcoming and comfortable space for
seafarers. The club will serve as a perfect gateway for maritime professionals during their time on
land. Being one of the premier ports in India, JNPA recognizes the invaluable contributions made by
seafarers to the maritime industry. The Seafarers Club aims to support and enhance the well-being of

these hardworking individuals, offering them a range of amenities and services that will make their
stay in JNPA more enjoyable. In his speech, Shri Unmesh Sharad Wagh, IRS, Deputy Chairman,
JNPA, thanked the union Minister of State for gracing the occasion. Shri Ashish Shelar, MLA; Shri

also attended the function.

new dimension to inter-village tourism in Goa with eco,

UPDATE (MPA)

Celebrations of International Yoga Day, 2023 by MPA
Mumbai Port Authority celebrated 9th International Yoga Day
at historic Gateway of India, on 21 June 2023 in association
with Patanjali Yog Samithi, SEEPZ, ECGS Ltd. and with
Ministry of Textiles, Commerce & Industry and Consumer
Affairs, Food and Public Distribution.Shri Eknath Shinde,
Hon’ble Chief Minister, Govt. of Maharashtra and Shri Piyush
Goyal, Hon’ble Minister of Textiles, Commerce & Industry
and Consumer Affairs, Govt. of India graced the function.

Shri Rajiv Jalota, IAS, Chairperson, Mumbai Port Authority, Shri Adesh Titarmare, IAS, Deputy Chairperson,
Mumbai Port Authority, Dr. B.K. Upadhyay, D.G. Homeguard, Maharashtra, Shri Shyam Jagannathan, Zonal
Development Commissioner, SEEPZ-SEZ, Shri C.P.S. Chauhan, Joint Development Commissioner, SEEPZ,
Shri M. Senthilnathan, Chairman cum Managing Director, ECGC, Shri Rajesh Mishra, IRS, Additional DGFT,
Mumbai, Smt. Roop Rashi, Textile Commissioner, Dr. Amit Gupta, Oncologist, TATA Hospital, Shri Virendra
Pratap Singh, Commandant, CISF, Shri Suresh Yadav, Rajya Prabhari Bharat Swabhiman, Shri Popatrao
Kadam and Shri Dharambir Shastri participated in the function. Around 5200 participants from Mumbai Port,

CISF, SEEPZ-SEZ, ECGC, Ministry of Textiles.

LARSEN & TOUBRO LIMITED

Registered Office: L&T HOUSE, BALLARD ESTATE,
MUMBAI-400001
NOTICE is hereby given that the certificates for the
undermentioned securities of the Company has been
lost and the holders of the said securities have applied to
the Company to issue duplicate certificate.

Any person who has a claim in respect of the said
securities should lodge such claim with the Company at
its Reqistered Office within 15 days from this date, else
the Company will proceed to issue duplicate certificate
without further intimation.

FEDBANK FINANCIAL SERVICES LIMITED
Having corporate office at Kanakia Wall Street, A Wing, Sth Floor,
Linii Wo.501, 502, 511, 512 Andhan Kurla Road, Chakala Andhari
East Mumbai, Maharashira - 400083

FEDBANK
POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Fedbank Financial Services Lid,
under the Securitisation and Reconstruction of Financial Asssls and Enforcement of
Security Inlerest Act, 2002 (54 of 2002) and in exsrcise of the powers conferred under
section 13(12) read with Rule 3of the Security Interest (Enforcament) Rules, 2002 issued a
demand nolice dated March 14, 2023 calling upon the Barrower, Mortgagos, Co-
Borrowerls) and Guarantor- (1) JITENDRA SHIVAJI KARTADE (Borrower); (2)
ASHWINI JITENDRA KARTADE (Co - Borrower) to repay the amount mentioned in the
zaid nobice being Rs. 26,71,944/- (Rupees Twenty Six Lakhs Seventy One Thousand
MNing Hundred Forty Four only) as on 17/0212023 in Loan Account Mo.
FEDKCS0HLI432190 together with further interest thereon at the contrachual rate plus all
costs charges and incidental expenses etc. within 60 days from the date of receipt of the
said demand notice..

The Borrower, Mortgagor, Co-Borrowen(s) and Guarantor mentioned hereinabave having
fadied to repay the above said amount within the specific perod, notice is heraby given to
the Borrower, Mortgagor, Co-Borrower(g), Guarantor and the public in general that the
undersigned Authorsed officer has taken possession of the property described herein
balow in exercise of powers confierred on him under Section 13(4) of tha SARFAESI Act
read with Rule 8 of Sacurty Interest (Enforcement) Rules, 2002 an this the June 22 of the
year 2023

The Bormower, Morigagor, Co-Borrower(s) and Guarantor mentioned herginabove in
partcular and the public in general isiare hereby cautioned not to deal with the following
property and any dealings with the following property will be subject fo the charge of
Fedibank Financial Senices Lid. for an amouni Rs. 26,71,944/- (Rupees Twenty Six
Lakhs Seventy One Thousand Nine Hundred Forty Four only) as on 17/0272023 in
Loan Account No. FEDKC30HLD492130 together with further interast thereon at the
condraciual rate plus all the costs changes and incidental expenses eic.

The bormower's attention is invited to sub-section (8) of Section 13 of the Act, in respest of
bime available bo redeem the secured assels

SCHEDULE|

spirituality, yoga and Ayurveda tourism. He was speaking
while guiding the inaugural session of the G20 Group meeting
which started today in Goa. Dekho Apna Desh concept has
been given priority while expanding tourism services within
the state. He said that new international services will be
started while connecting important cities of the country
through rail and air services. He proudly said that Uttarkashi
is connected to Goa, popularly known as Dakshina Kashi, by
a direct flight from Goa to Dehradun. Khante explained that
Goa's cultural heritage and inter-village tourism will also be branded. He further said that the state govern-
ment has a plan to expand tourism by taking various festivals here to the state and national level.

UPDATE (WR)

Mahesh Baldi, MLA and other dignitaries of the Maritime sector, and senior management of JNPA

Semiconductor related announcements during Hon’ble PM’s US visit

Semiconductor chips are at the core of several items such as mobile phones, laptops, TV, cars,
trains, etc. that we use in our daily lives. Hon’ble PM Narendra Modi ji gave India the vision of
developing the semiconductor ecosystem within the country. On 1st January 2022, India’s semicon-
ductor program was announced. This program has a clear focus on developing holistic semiconduc-
tor ecosystem in India. The 3 announcements related to semiconductors made by Hon’ble PM Modi ji
in US are an important milestone in our journey towards developing the semiconductor ecosystem.
First announcement is that Micron Technology Inc. will invest 2.75 billion dollars (more than Rs.
22,000 Cr.) in the next 5 years to build a new semiconductor unit in India. Micron is among top 10

largest semiconductor companies in the world. Second announcement is that Applied Materials will
invest more than 400 million US dollars (more than Rs. 3,000 Cr) in the next 4 years to set up a

tor ecosystem.

UPDATE (WR)

collaborative engineering centre in Bengaluru. Applied Materials is a leading supplier of semiconductor
equipment, services and software. Third announcement is that Lam Research will join hands with
India Semiconductor Mission to train talent for semiconductor industry. Lam’s “Semiverse” virtual
solution will be used for training 60,000 engineers in India over next 10 years. These announcements
will prove to be major breakthroughs for India achieving the goal of developing complete semiconduc-

WR extends trips of four pairs of weekly special trains

According to a press release issued by Shri Sumit Thakur — Chief Public Relations Officer of Western
Railway, the details of these trains are as under: Train No. 04712 Bandra Terminus — Bikaner weekly
Special has been extended up to 1st October, 2023. Train No. 04711 Bikaner — Bandra Terminus
weekly Special has been extended up to 30th September, 2023. Train No. 04714 Bandra Terminus —
Bikaner weekly Special has been extended up to 29th September 2023 Train No. 04713 Bikaner —
Bandra Terminus weekly Special has been extended up to 28th September 2023. Train No. 09622
Bandra Terminus — Ajmer Weekly Special has been extended upto 25th September 2023. Train No.

09621 Ajmer — Bandra Terminus Weekly Special which has been extended upto 24th September

NOTICE
(PURSUANT TO RULE 30 OF THE COMPANIES (INCORPOARTION) RULES, 2014)
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, WESTERN REGION
IN THE MATTER OF
Sub-section (4) of Section 13 of Companies Act, 2013 and clause (a) of sub-rule
(5) of rule 30 of the Companies (Incorporation) Rules,2014
AND

IN THE MATTER OF 8TH ELEMENT DIGITAL PRIVATE LIMITED

(CIN: U74110MH2013PTC249245) having its registered office at 1b/802, NG Royal
Park, Opp. Nicto Marbles, Kanjurmarg (East), Mumbai, Maharashtra—400042
............... (Petitioner)

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under Section 13 of the Companies Act,
2013 seeking confirmation of alteration of the Memorandum of Association of the
Company in terms of the Special Resolution passed at the Extra Ordinary General
Meeting held on 04.01.2023 to enable the company to change its Registered
office from the “State of Maharashtra” to “the State of Telangana”.

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint formor cause to be delivered or send
by registered post of his/her objections supported by an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Director, Western
Region at Everest 5th Floor, 100 Marine Drive, Mumbai-400002, email:
rd.west@mca.gov.in within fourteen days of the date of publication of this notice
with a copy to the applicant company at its registered office at the address
mentioned below:
Registered Office

1b/802, NG Royal Park,
Opp. Nicto Marbles,
Kanjurmarg (East), Mumbai,
Maharashtra—400042

For 8th Element Digital Private Limited
Sd/-

Shilpa Lakkapragada

Place: Mumbai

Date: 27-06-2023 DIN: 06371160

Director

MNAME OF FOLIO |[CERTIFICATE| NO. OF DISTINCTIVE |
HOLDER NUMBER NUMBER | SECURITIES | NUMBERS OF
SHARES
[ MALTI | DA7RASES 57008 | 3N [ 2734460 -
GOY AL 2734509
(MALTI | I67ER59S 224863 | 50 | 141822719~ |
GOYAL 141822768
| MALTI | D67RE59S 347246 | 10K | 576727527 - |
GOY AL 576727626
[ MALTI | DR7RRS0G 445256 | o) | #18617430 - |
GOYAL 618617538
28 JUN 2023 MALTI GOYAL

FEDEANK FINANCIAL SERVICES LIMITED

‘ FEDBANK Having corporate office at Kanakia Wall Street, A Wing, Sth Floor,
Unit No.501, 302, 511. 512 Andheri Kuria Road, Chakala Andhei

) . Easi Mumbai, Maharashira - 400093
POSSESSION NOTICE

Whereag, The undersigned being the Authasized Offices of Fedbank Financial Services Lid.
unger the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002} and in exerczse of the powers conferred under
section 13 (12) read with Rube 3 of the Secunty Interest (Enforcement) Rules, 2002 issued &
demand nofica dated March 14, 2023 calling upon the Borrower, Morlgagor, Co-
Borrower|s) and Guarantor- (1) RUPESH TANAJI CHAUDHAR| (Borrower); (2) YOGITA
TANAJI CHAUDHARI [Co - Borrower) to repay the amount mentioned in the said notice
being Rs, 21,28,345/- (Rupees Twenty One Lakhs Twenty Eight Thousand Three
Hundred Forty Five only) as on 17/0272023 In Loan Account Mo, FEDVAASTLO4857T08
together with further interest therson at the contraciual rate plus all cosls charges and
incidantal expanses et within 80 days fram the date of recaipt of the said demand nolica

The Borrower, Morigagor, Co-Barrowes{s) and Guarantor mentionad hereinabove having
failed to repay the above said amount within the specific period, notice is hereby given o
tha Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public in ganeral that the
undersigned Authorised officer has taken possession of the property described herein
below in exercise of powers conferred on him under Section 13(4) of the SARFAES! Act
read with Rule & of Security Interest (Enforcament) Rufes, 2002 on thés the June 22 of the
year2023

The Borrower, Mortgagor, Co-Borrower(s) and Guaranbtor mentioned herginabove in
particukar and the public in ganaral isiara hereby cautionad not to deal with the following
property and amy dealings with the following properly will be subject to the charge of
Fedbank Financial Services Lid, for an amount Rs. 21,28,345/- (Rupees Twenty One
Lakhs Twenty Eight Thousand Threa Hundred Forty Five only) as on 17/0272023 in
Loan Account No. FEDVRASTLO498708 iogether with further mierest thereon at the
contractual rate plus all the costs charges and incidental expensas ele,

The bormower's atlanton i invited ko sub-section (8) of Section 13 of the Act, in respect of
lime available to redesm the secured assats.
SCHEDULE |

DESCRIPTION OF THE MORTGAGED PROPERTY

I DESCRIPTION OF THE MORTGAGED PROPERTY

All that premises of Flat No. 402, admeasuring 632 3q. Ft. (Buill-up), on 0dth Fioor, B -
Wing. in the building namead as “Sun Rise Hills" constructad on property bearing Survey No
170, Plot Mo, 10 and Plot No. 11, lying, being and situate at Village Dahivali tarfe Need, Tal
Karjat. Dist, Raigarh, Sub - Registration District Karjat

DATE: 28.06.2023
PLACE: Karjat, Raigarh

3l
AUTHORISED OFFICER
Fedbank Financial Servicas Lid.

financi“. ep. .in

Shop Mo, 03, admeasuring 323 Sq. Ft., built-up on Ground Floor, in the Buildng
"ATMASHAKTI APARTMENT” on land bearing Servey No. 11, Upvibhag 3, Plot No. B,
Village Pasthal, Tal & Dist Palghar, within the area of Sub — Reqistrar Palghar

DATE: 26.06 2023
PLACE: Palghar

Sdi-
AUTHORISED OFFICER
Fedbank Fmancial Serdces Lid.

CLASSIFIEDS

BUSINESS PREMISES

FURNISHED IT OFFICE @ TURBHE

Ready to move (Plug n Play)
Available for RENT / OUTRIGHT
Area 10825 sq ft

Contact No. 9867826737/ 9137798488

.--"ﬁ.
Id w21l

WS i b G ) BCDEphEnGE B MdeTIERG Gap, | 1T AOE pOBERNE B widly B EomEnE. Tha
g [ agrena Limaise carnal be beld reapora e foe such comisnin, ner b Bry baee o damege incured
& i et al sl Wi COmcEy L, INECAOm 41 s iunh SIVEHEN ir ) AeWLREDETE 7
Pubicahoim, WE T feecmimand [Tam maxkers maki necousaTy |NqLinies DIk B rang 8% Mmonis
T SR P0G EIEETE Wil REVERTREIN 21 DlharssE BCENG SN BN ElVEHEETE @ ATy e
e Fajiarinad ST B0 Nl SO N SEEROTEE B0 B0 NembeT BT EETET

2023. Train No. 09724 Bandra Terminus — Jaipur Weekly
Special has been extended upto 28th September 2023. Train
No. 09723 Jaipur — Bandra Terminus Weekly Special has been
extended upto 27th September 2023. For detailed information
regarding timings of halts and composition, passengers may
please visit www.enquiry.indianrail.gov.in

UPDATE (WR)
9th International day of yoga observed over WR
International Day of Yoga was celebrated over Western Railway

including all six Divisions on Wednesday, 21st June, 2023. Shri
Ashok Kumar Misra, General Manager of Western Railway
presided over the event at Utsav Hall, Badhwar Park. According
to a press release issued by Shri Sumit Thakur, Chief Public
Relations Officer of Western Railway, yog asanas under the
Common Yoga Protocol were performed by GM Shri Ashok
Kumar Misra, Principal Head of Departments, senior officers of
various departments, WRWWO President Smt. Kshama Misra,
Executive Committee Members of Western Railway Women
Welfare Organisation (WRWWO) as well as employees of WR.
The session was led by Dr. Jancy Shekar and her team. Western
Railway appeals all its valued patrons to inculcate the habit of
practicing Yoga in their daily lives to boost their immunity.

UPDATE (HPCL)

HPCL provides Comprehensive Hydrogen PSA Technology
Solutions under Aatmanirbhar Bharat Initiatives

Hindustan Petroleum Corporation Limited (HPCL) is pleased to
announce that its HP Green R&D Centre (HPGRDC) in Bengaluru
has achieved a significant milestone by successfully completing
the indigenization of Hydrogen Pressure Swing Adsorption (H2
PSA)
Technology.
This includes
all major
technical
elements
such as the
adsorbent
system, PLC
system and
program,
and plant
design. As a
result, HPCL is now ready to offer comprehensive technology
solutions to the industry. The HP Green R&D Centre in Bengaluru
has been at the forefront of cutting-edge research and develop-
ment, catering to the evolving needs of the petroleum refining and
energy industry. In just seven years since its inception, HPGRDC
has commercialized 55 technologies and products and has been
granted 167 patents. A major technological breakthrough
achieved by HPCL is the development of India's first indigenous
H2 PSA Technology, widely used for hydrogen purification in
refineries. HPCL remains committed to driving innovation and
sustainability in the energy industry while supporting the nation's
vision of self-reliance.

CALICO DYEING AND PRINTING MILLS PRIVATE LIMITED

CIN: U17120MH1955PLC009550
41-E, Dr. Amedkar Road, Industrial Eztate, Lalbaug, Mumbai 400012
Email: meaEajalip.com

NOTICE OF LOSS OF SHARE CERTIFICATE

MOTICE is hereby given that the fallowing Share Certificates issued by the company are
stated to have been lost or misplaced or stosen and the registerad holders theraof have
applied tothe company for the issue of Duplicate Cartificats:

Share Certificate No. | No.of Shares | Distinctive nos | Name of Regisiered holder
KD& 130 1041 -1170 | Ramesh Saganmeal Jain &

| IUsiha Ramesh Jain

The public is hereby warned against purchasing or dealing in any way, with the above Share
Certificates.

Any person(s) who has/hava any claimis) in respect of the said Share Certificates should
lodpe such claim(s) with the Company at its registered office at the address 41-E, Dr.
Amedkar Boad, Industnial Estate, Lafkaug. Mumbai 40001 2 within 15 days of publication of
this notice, aftar which no claim will ba entertained and the Company will procead Lo issue
duplicate Share Certificates.

For Galico Diyeing & Printing Mills Limited
Sd/-

Kiritkumar Thanmal Jain

Director — DIN: 09343841

Fiace: Murmbgai
Diate: 28-06-2023

2, | Addrass of the registered offica

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
YATIN STEELS INDIA PRIVATE LIMITED OPERATING IN STEEL
AT 157 FLOOR, 504 IRON MARKET, BARODA STREET, NEAR- HANUMAMN MANDIR,
CARMNAC BUNDER, MASHD BUNDER (E) MUMEAI - 40000% IN
[Under Regulabon 36801} of the Insalvency and Bankrmplcy Board of Indsa
[ Imsolvency Resalufian Process for Corparala Persons) Hagulations, 2016}
. RELEVANTPARTICULARS
. | Wame of the corporate debior afong  [Yalin Stesls Indka Private Limited
__with PAN CINI LLF Na. JCIN: U2T100MH2004PTC45368
{121 Floor, 504 Iron Marked, Baroda Street, Masjid
| [Bunder (E) Mumbai Mh- 400009 In
3, | AL of websile | Mo Website ) ]
4. | Datailz of place whesa majorty of fixad [Office pramisas located af 668, Joshi Chambers
assels are localed {Basement + Ground + Mezzanine Floor
{Ahmedabad Sreat, Mumbai- 4000049
.. Since no manufactunng ure in the comgany
{and no business operations
LA,

—

5. | Installed capacity of main productss
SEMVICES

B, Quanbiy and value of main products!
sapacas sold in lasl financial yaar

7.  Mumber of employees! warkmen [NIL

8. |Further defais incleding lest availabée | Email to cirp, yatinsteel@gmail.com
fmancial stalernanls (wilh schadues)
of two years, lists of creditors, relevarnt
dates for subsequent events of the
process are available al

8, | Eligbiiity for resolution applicants under| Email to: cirp.yatinsteal@gmall.com
section 25(24h) of the Code &

___ available ab |

10.| Last date for receipt of expressional 13072023
Interest .

11, Date of issue of provisiona list of 1807203
prospaciive resalution appecants |

12.| Last date for submission of objections | 1900772023

fo pravisianal list

13, Process amail id to submit EOF (i yatinsleelfigmail.com and physically submil

{10 Sun Resolution Professionals Private Limited at
498 Yardan Tower, Mear Vimal Housa Lakhudi

| Circle Ahmedabad - 380014 :
Sl

CA Ramchandra Dallaram Choudhary

Resolulion Professianal

Req No- [BBIIPA-001/1P-PO015T2017-2018/10326

Validity of AFA tH 15.11.2023

Date: 2687 June, 2023
Place: ﬂ.hmedahad_

E-AUCTION NOTICE

M/S INDEPENDENT TV LIMITED (IN LIQUIDATION)
(THE COMPANY)
Regd. Address of CD: H Block, 1st Floor Dhirubhai Ambani Knowledge City,
Navi Mumbai-400710
Liquidator-Anup Kumar

Liquidator Regd. Address: Chamber Mo. 734, Western Wing,
Tis Hazari Court, Delhi-110054
Liquidater Communication Address: C-T08, | Thum Tower-C,
Plot No. A40, Sector-62, Noida, UP-201301
Email ID; lig.itvi@gmail.com | Contact No.: 0120-6870711 & 8923015250

Sale of assets of the Company under Regulation 32A of IBBI
(Liquidation Process) Regulations, 2016
Last date to submit bid: 18.07.2023 (With unlimited extension of 5 minutes each)
Sale of assets of the Company namely Ms Independent TV Limited (In Liquidation) in
possession of the Liquidator, appointed by the Hon'ble National Company Law Tribunal

"NCLT", Mumnbuai vide order dated 17.03.2023. The sale of company will be done by the
undersigned through the e-auction platform htlps:/inght2vate. infeauction!

S, : Reserve Incremental
No. Particulars Price EMD | Bid Amount

1.| Sale of Corporate Deblor as awholeona |43,40,00,000| 4,34,00,000  50,00,000
going concem basis including Plant & |

Machinery situated at Mumbai H Block,

15t Floor, Dhirubhai Ambani Knowledge

City, Mumbai-4007T10 and al whitefiled

house, Bangalore and including 8 Bolero

Vehicle, Financial Assets, Ongoing/

upcoming Legal matters.

{Under regulation 32A of Liguidation

Requlations, 2016)

Notes to Auction Process:

* Forabundant clarty it is clanfied here that assefs ara sold on "as is where is basis”,
“ag iswhatis basis’ "whataver there is basis™ and ‘no recourse basis™ as on the
handover date.

* The Sale of the Corporate Debtor as a going concem proposad fo be sold on “as is
where is basis”, "as is what is basis’, "whatever there is basis” and ‘no recourse
basis" and the proposed sale of Assets of the Company does not entail fransfer of any
bitle excepd the tile which the Company had on its Assets 25 on date of transfer. Whilst il
is nod the intention to transfer any labilities assocated with the Assets, the Eol Applicant
i advised to ascariain al statutory Eabilites | taxes / demands | claims | charges atc.,
outstanding &s on date or yet ko fall due in respect of the relevant Asset

* Thignotice shall be read in conjunchion with the Sale Process Memorandum containing
details of the assats online E-Auction Bid Form, Declaration and Undertaking Form,
General Terms and Condstions of the E-Auction which are available on the websile
hitps:iright2vote.infeauction’ or Contact #0120-68707110, 8529015290, E-mail :
lig.stvi@gmail.com,

% Disclaimer : The adverlisemant purports o ascerain the inmerest of Bidders and doss
naot create any kind of binding obligation on the part of the Liquidator. The Liquidator
reserves the nght to amend andror annul fis matabon mcluding any tmelines or the
process involved hesein, without giving reasons., at any time, and in any respect. Sd/

ANUP KUMAR

LIGUIDATOR, INDEPENDENT TV LIMITED
IBBI REGD. NO.: IBBINPA-002AP-ND033372017-18/10911

Date : 28/06/ 2023
Placa: Mumbai
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My clients i) Nalini Narsimha Parchure ii)
Bhalchandra Gajanan Oak iii) Asmita Ashok|
Gadre say that they are the only legal heirs of]
Late Gajanan Shankar Oka & Late
Shubhangl Gajanan Oka who were the
owners of "Flat No.B-13, Aparna Vaibhav
CHS. Ltd., Bhikoba Waman Pathare Marg,
Shiva%i park, Mumbai - 400028" As for the|
said flat my clients have applied for flat
transfer and sale if any one has objection in
regards to their title theY can convey me
within 7 days from this public notice.
Adv. Arun G.Deshmukh
Date : 28/06/2023  Office No.1, Vinayak Darshan Apt,
Ganesh Peth Lane, Dadar West,
Mumbai - 400028
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PUBLIC NOTICE

Notice is hereby given to the Public that the
Share Certificate for 57 for five shares
bearing distinctive Nos. from 281 to 285
(both inclusive) issued by the Asmita
Upahar II C.H.S. Ltd. having address at
Poonam Sagar Complex, Mira Road (E),
Dist. Thane 401107 to Mr. Mohamed Bilal
Khan for his Flat No. B/702 and above said
shares in the society has been lost/
misplaced. All the persons are hereby
informed that not to carry on any
transaction on the basis of said missing
documents. On behalf of my client, Mr.
Mohamed Bilal Khan, the undersigned
advocate hereby invites any kind of claims
alongwith the relevant proof within 14 days
from the date of this notice. Incase no
claims are received within stipulated

PUBLIC NOTICE

TOWHOM SO IT MAY CONCERN
That Flat No. E/302, 3" floor,
Ramjharokha Residency, Near Sangam
Medical, Achole Road, bearing Survey
no. 152, Hissa No. 1, that the said flat
was in the joint name of SAURABH
RAJENDRA SINGH and GUNJAN
SAURAV SINGH after the sad demise
of SAURABH RAJENDRA SINGH on
24/09/2022, his wife GUNJAN
SAURAV SINGH became the sole
owner of the said Flat, All the persons
Government authorities bank and
financial institutes etc. are hereby
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Notice is hereby given that my client, Smt. Gonabai
Kaluram Chowdhary, of Room No. 202, 302, 402,
Laabh Encleave, Wing B, House No. 823, Survey
No. 4 & Hissa No. pt, Temghar-3, Village Temghar,
Bhiwandi, Tal Bhiwandi, Dist. Thane-421302., but
her Husband Mr. Kaluram Gavtya Chaudhry, died on
Dated 19/03/2013., he living behind his Three Legal
Heirs 1) Smt. Gonabai Kaluram Chowdhary, - Wife, &
2) Mr. Vijay Kaluram Choudhari, - Son, 3) Mr. Satish
Kaluram Chowdhari, — Son, are Legal Heirs. No any
Else.

So we hereby invite claim or objection that any person
having any claim or objection against or into or upon in
respect of said Flat howsoever are hereby required to
make the same known in writing to our advocate office
within 7 days from the date of publication.

D. S. TIWARI

Date: 28/06/2023 (Advocate High Court)

Branch: - Shop No. 19, Akanksha Tower,
Nallasopara (E), Tal.-Vasai, Dist.-Thane
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PUBLIC NOTICE

I VIJAY CHANDAN RAJA the sole
legal Nominee and heir of the Late
shri Biharilal Raja (Grandfather)
(Expired on 07.12.1998) said Flat
No.C-101, Sitar CHS Itd, Vasant
Nagari, Vasai East, Palghar-401208
was Nominated by him under the
Rule 25 of the Maharashtra Co-
operatives Societies Act 1960 on
27.10.1998.

In case of any objection or claims
kindly contact
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PUBLIC NOTICE

Notice is hereby given to the Public that
FlatNo.A-101, in ‘ABHIMANYU’ Co-
operative Housing Society Ltd.,
Damodar Nagar, Viva College Road,
Virar (West), Thane - 401 303
(hereinafter referred to as the said
“Flat™), is currently in possession of Mr.
Kiran Shankar Surve and Mr. Ashish
Shankar Surve, being the sons and
lawful legal heirs of Mr. Shankar Surve
in the above said Flat.

The Owner of the said Flat, Late Mr.
Shankar Surve purchased the above said
Flat from Ms Antoinette D’Costa & Mr.
Anthony D’Costa. However, Late Mr.
Shankar Surve expired on 22/02/2017
and Mrs. Shalini Shankar Surve, being
the Wife, pre-deceased Mr. Shankar
Surve on 27th May, 2011. Late Mr.
Shankar Surve is hereby the bonafide
member of the Society holding Share
certificate no. 2 of the face value of Rs.
250/- (Rupees Fifty Each) each having
distinctive numbers from 6 to 10.
Therefore, currently, the Title of the
above said Flat is in the process of
transfer equally in the ratio of 50:50
each to his only Sons and lawful legal
heirs, namely Mr. Kiran Shankar Surve
and Mr. Ashish Shankar Surve.

Any individual/company having any
claim in respect by way of sale,
exchange mortgage, charge, gift, trust,
inheritance, possession, lease, lien,
maintenance, easement, devise, bequest
or encumbrance or otherwise
howsoever are hereby requested to
make the same known in writing along
with documentary proof to the
undersigned within 15 days from the
date of publication hereof, failing

constructed on land bearing Survey No. 50, Plot No. 10,
situate at Village Nilemore, Nallasopara (West), Taluka
Vasai, Dist. Palghar-401203.

MRS. NIRMALA VIJAY CHAKOR, MR. AMOL VIJAY
CHAKOR & MR. BHIMASHANKAR VIJAY CHAKOR,
were the owners of the above said Flat, however MRS.
NIRMALAVIJAY CHAKOR, died on 05/07/2018.

MRS. NIRMALA VIJAY CHAKOR, died leaving behind
her 6 legal heirs namely 1. Mr. Vijay Karbhari Chakor -
Husband, 2. Varsharani Sitaram Awahad — Married 3.
Mrs. Shilpa Shrikant Shalke — Married Daughter, 4. Mr.
Amol Vijay Chakor - Son, 5. Mr. Bhimashankar Vijay
Chakor — Son & 6. Miss. Rupa Vijay Chakor — Daughter.
Now my clients intend to transfer their existing Loan from
IIFL to any other Bank or Financial institution and also my
clients intends to sell the above said Flat to any
prospective purchaser/s in future date.

Incase any one having any claim, right, interest, of any
nature in respect of said Flat should raise their objection
in writing with documentary proof, thereof within Fourteen
(14) days from the date of publication to the undersigned,
failing which the transaction will be completed and any
one who has right, interest or claim in respect of said Flat
will be deemed to have relinquished in favor of my client,
permanently and forever. R. J. MISHRA

(Advocate High Court)
Date: 28/06/2023 NOTARY GOVT. OF INDIA

OFFICE : 109, Bhaidaya Nagar, B - Bldg., Near Gopi Mahal
Hotel, Navghar Rd, Bhayandar (E), Dist. Thane - 401105.

the IEPF under Folio No. R00053 in the books of M/s. Balkrishna
Industries Ltd., standing in the name(s) of Ramarani Rajankumar
Manchanda, has/have been lost/misplaced/destroyed and the advertiser
has/have applied to the Company for issue of duplicate share certificate(s)
in lieu thereof. Any person(s) who has /have claim(s) on the said shares
should lodge such claim(s) with the Company RTA, KFIN Technologies
Ltd. Selenium Tower B, Plot No. 31-32, Gachibowli, Financial District,
Nanakramguda, Seri Hyderabad - 500032 within 15 days from the date
of this notice failing which the Company will proceed to issue duplicate
share certificate(s) in respect of the said shares.

Date: 27-06-2023
Place: Mumbai

Name(s) of the shareholder(s)
Ramarani Manchanda
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ALAN SCOTT INDUSTRIESS LIMITED

(Corporate Identification Number: L33100MH1994PLC076732)
Registered Office: Unit n0.302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kurla Road, Santacruz (East), Mumbai — 400029, Maharashtra, India;
Tel: +91-22-61786000/ +91-22-61786001 | E-mail: alanscottcompliance@gmail.com | Website: www.thealanscott.com;
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY IS MR. SURESH PUKHRAJ JAIN

This announcement is a corrigendum to the pre issue Public Announcement date Saturday, June 24, 2023 (‘Pre-Issue Public Announcement’), published on
Monday, June 26, 2023, in the newspapers namely, Financial Express (English daily) (All Editions), Jansatta (Hindi daily) (All Editions), and Pratahkal (Marathi
daily) (Mumbai Edition) (‘Newspapers’) (‘Corrigendum to the Rights Issue’).

The Eligible Public Shareholders of the Company are requested to note that in accordance with the BSE Circurlar dated Tuesday, June 27, 2023 the Rights Issue

get it arha, e sl agR I
SHAE Hel Ul A6 SRl A © °
<R =1 Uast 9 SIvTel SRR ST Te
SHEATAT HeGTd FTE SRR STHCAH Hal
el A ST GeHTd Hel 3TEeTe, e
FAER YA 9 Y AR SdiE 9 JR
AR T el ST, 9 T A0 ST

FT SR T, Opening Date stands postponed from Thursday, June 29, 2023 to Friday, June 30, 2023. The Eligible Public Shareholders of the Company are requested to note =t/ Teuteredist =re Fuifd arie a1 q AR, fa. 32 9, R03% sft e
(s, e Terqatea) that any reference to the Rights Issue Opening Date in the Rights Issue Documents relating to this Issue, shall be read as Friday, June 30, 2023 T 2Tl HaeH gE1 (geT) ToR seien e el waes gEeme R
T I AT, YaE DROGRA Tt AR,

M . <, ST ST e 2. ot TR A S (T : 0 L0 00) AR Rt il Sgerrrsiee

. S e, s e (3, ISSUE OPENS ON LAST DATE OF ON-MARKET RENUNCIATIONS* ISSUE CLOSES ON** e S e e v A () .
A pe 1o Friday, June 30, 2023 Friday, July 7, 2023 Thursday, July 13, 2023 ST e, SR ST el o, ot %

SifafeR sTeaTe= gEA FuE Jsmee www.choiceindia.com = 9 wi®

TSI el YT RO wEta Tt sfews fafiee www.bseindia.com @

e ffiies www.nseindia.com =R 7 Hidiuaua Jsmmze www.cdslindia.

com =R 3T 3R,

[TEEHT ATER Fferd oA 3 1

3. SO e Teavfl $He HThd AHTHEHT FeaR, . 6 S, 2033 U wasedt
EId

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are
credited to the demat account of the Renouncee(s) on or prior to the Issue Closing Date.

**Qur Board or a duly authorized committee thereof will have the right to extend the Issue period as it may determine from time to time but not exceeding 30 (thirty)
days from the Issue Opening Date (inclusive of the Issue Opening Date). Further, no withdrawal of Application shall be permitted by any Applicant after the Issue

Closing Date.
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PROCEDURE FOR APPLICATION: In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and the ASBA Circulars, all Investor
desiring to make an Application in this Issue are mandatorily required to use the ASBA process. Investor should carefully read the provisions applicable to such
Applications before making their Application through ASBA. For further details of procedure for application, see “Process of Making an Application in the Issue” on page
219 of the Letter of Offer.

RIGHTS ISSUE REVISED TIMELINE FOR ISSUE OPENING DATE This is to inform the eligible Equity Shareholder of the Company that the date of issue opening for
Rights Issue, which was to be open on Thursday, June 29, 2023 has been postponed to Friday, June 30, 2023 due to trading holiday declared on Thursday, June 29,
2023 by BSE Limited on the occasion of Bakri Eid.

ACCORDINGLY, THE ISSUE OPENS ON FRIDAY, JUNE 30, 2023, BEING THE ISSUE OPENING DATE.

ELIGIBILE EQUITY SHARE HOLDER OF THE COMPANY WHO ARE ENTITLED TO APPLY FOR THE RIGHT ISSUE ARE REQUESTED TO TAKE NOTE OF THE
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